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THE DEPUTY MINISTER IN THE 
MINISTRY OF COMMERCE (SHRI 
VISHWANATH PRATAP SINGH): 
A statement is laid on the Table of

the House. *

'Trade between the two countries 
during 1972-73 was governed by the 
Limited Payment® Arrangement con­
cluded in March, 1972. In July 1973 
ihis Agreement was replaced by a 
Balanced Trade and Payments Ar­
rangement which extended upto 31st 
December, 1974. Both Arrange­
ments provided for rupee trade bet­
ween the two countries. The major 
commodities imported on all accounts 
from Bangladesh during 1972̂ 73 and
1973-74 were as follows:—

(Value in Rs. 1000)

1972-73 73-74
I. Jute raw (excluding Bimlipatam and Mesta) . 10455 121047

2. Paper (including newsprint) and papcrbcard . 6580 25838

3- Fish & fish preparation s ................................. 20639

4* Molasses, in e d ib le ......................................... 1103 40

5- Other articles.................................................. 9162 1290

Totai imports : 34625 168854
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SHRI VISHWANATH PRATAP 

SINGH: The balance of trade agree­
ment was valid upto December 1974. 
Then it was reviewed and certain 
items on which contracts were stand­
ing on December were allowed up to 
February. After that, tjhere was 
switchover to free foreign exchange 
and the rupee trade agreement was 
over. ( Now there is free foreign 
exchange in the trade with Bangla­
desh. Some of the items which were

given exception at that time so that 
they may be continued to be impor­
ted or exported were coal, jute, to­
bacco, newspapers and fresh fruits.
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MUNSI: Fish is one of the impor­
tant items of import. I would like to 
know whether recently the Bangla*. 
desh Government raised an objectionr
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or expressed their unwilli&ga&ess, to 
supply fish on the ground that what­
ever they send, whether we import 
from them, does not reach us in time 
because of our not' having sufficient 
mechanism for import.
Secondly, I would like to know  ̂
whether the fiish imported from * 
Bangladesh is consumed only in 
Bangal or throughout the country.

SHRI VISHWANATH PRATAP 
SINGH: The Bangladesh Govern­
ment did not raise any objection to 
the supply of fish, but they did point 
out that they were facing a little 
difficulty in regard to transport, like 
packing in ice etc. I am not sure 
whether it goes to other Status. I 
think West Bengal would be consum­
ing most of them.
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THE MINISTER OF FINANCE 

(SHRI C. SUBRAMANIAM): (a)
Yes, Sir.

(b) The reference in the speech is 
to the question of adequacy of capi­
tal funds of the banks viz. the capi­
tal and reserves in relation to the 
deposit liabilities. This question has 
been engaging the attention of the 
Government and the Reserve Bank of

India since' th© early sixttes^na more 
so since 1969 when the 14 major 
banks were nationalised. Reserve 
Bank in the last few years been im- 
presing on the banks the need for step­
ping up their usual and necessary 
provisions and appropriations to ret- 
serves from out of profits.
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SHRI C. SUBRAMANIAM: In thp

case of the State Bank, this percen­
tage has come down from aiound 6 
in 1955 lo a little over 1 m 1973 on 
thp ba*-'is of the puMished accounts. 
Now it has tfone up to 1.6, mainly 
because the capital base has remain­
ed the same but the depot-its are in­
creasing. Therefore, this question was 
conmieied by the Banlking Commis­
sion also, and they also have made 
certain recommendations with regard 
to the capital base with reference to 
the deposits, but it is a question of the 
risk which the depositors have got to 
undertake when the capital base is 
small, but fortunately we have 
brought into existence various other 
organisations like the Deposit In- 
sutance Corporation, the Credit Guar­
antee Organisation and the Credit 
Gurantee Corporation whidh guran- 
tee the losses if any due to the failure 
of the Banks and therefore, to a cer­
tain extent this has been mitigated. 
But I do agree that we have to see 
that by way of reserves and capital 
the security for the depositors does 
increase in course of time.
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